






































10.2 In Naman Singh alias NamanPratap Singh v. State of Uttar

Pradesh, 2019 (1) RCR (Criminal) 350; Hon'ble Supreme Court held as

under:-

If a complaint is lodged before the Executive Magistrate
regarding  an  issue  over  which  he  has  administrative
jurisdiction,  and  the  Magistrate  proceeds  to  hold  an
administrative inquiry, it may be possible for him to lodge
an F.I.R. himself in the matter…”

f , who

is responsible for the implementation of the Scheme in the District; while

considering  the  findings  rendered  in  the  award  (Annexure  P-3)  has

recommended registration of FIR, in those circumstances, no fault can be

found with the same.

11. No other argument has been raised.
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